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ENTRY    OF    "TH I    TRIBUNE"    BANNED    
nv HARYANA. 

•270.   SHRI K. (. PANDAf: 
SHRI  M.   I.  MOHTA: 

Will the Mini jet of INFORMATION AND 
BROADCA TING AND COMMUNI-
CATIONS be [ili  sed to state: 

(a) whether th< Union Government are 
aware that the G IVeminent of Haryana has 
banned the entn of "The Tribune" into the 
territories of Haryana; 

(b) whether tin1 nion Government have inquired into tlu reasons for the action taken by the Govi nnient of Haryana against " 1 'lu 
so, the details [hereof and the reac-

tion of the Union  Government  thereto? 
THE MINISTER OF STATE IN THE 

MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DEPART-
MENT OF COM II NEGATIONS (SHRI I. 
K. GUJRAL): (a to (c) Complaints to this 
effect have recen 1\ been made In the 
"Tribune'' and i so by one Member of 
Parliament to th Press Council. As the 
complaints are m w under enquiry by the 
Press Council, it w mill not be proper for the 
Central Government to make any statement 
mi  the subject. 

SHRI S. D. MI9RA:   It is not sub judice. 

SHRI M. K. MOHTA: Can't we have the  
information   i  en? 

SHRI S. D. MISRA: Sir, nobody is more 
interested than y< u. in the Chair. Is the 
matter sub judice to say that because it is a 
matter under em uiry therefore he will not 
giste ihe answer? 

MR. CHAIRMAN:  Yes, Mr. K. C. Panda. 
SHRI K.. C. PANDA: May 1 know whether 

the Minister had anv information through 
vigilance, whether banning does not mean 
curtailment and vi ilaiion of the freedom of 
the press provided for in the Fundamental 
Rights Chapter ol the Constitution and. if so, 
whether the Government of India took up this 
matter w h the Haryana Government and 
ivhethei the reply of the State Government in 
thi regard has been obtained :- 

SHRI I. K. Gl | t\l,: Coming to the last point 
first, when ihe complaint was received from 
the Tribune by the Ministry, we did take it np 
ivil I the Government of Haryana who gave 
heir version of the situation. 

†The question w is actually asked on the 
floor of the House by Shri K. C. Panda. 

SHRI A. D. MAM:  What is the version? 
SHRI I. K. GUJRAL: Their version in brief 

was that advertisements were denied because 
of rates and that the cars were stopped because 
the cars had violated some traffic rules. 

AN HON. MEMBER: Do you believe that? 
SHRI   f.   K.  GUJRAL:   I  should   not  be 

asked to define my altitude towards it. I can 
tell you what I was told by the Government of 
Haryana. I am only saying what the Haryana 
Government said. 

MR. CHAIRMAN: The question was, what 
did the Haryana Government say? He has said 
it. You can put the other question, if you like. 

SHRI A. G. KULK.ARNT: Sir, the point is, 
what are the traffic rules that they have 
violated? 

MR. CHAIRMAN: That may be a matter of 
a supplementary. He has said two things, that  
the cars were not allowed . . . 

SHRI I. K. GUJRAL: About the third 
allegation whether the Chief Minister of 
Haryana had asked some municipalities, etc., 
to stop buying the Tribune, that was denied by 
the Haryana Government. 

SHRI M. K. MOHTA: Sir, this is an 
extremely serious situation. The history of the 
freedom struggle led by the Indian National 
Congress is also the history of the struggle 
taken up by the Congress on behalf of the 
cause of the freedom of the press. And when 
the Congress Government itself is in power 
both at tire Centre as well as in Haryana, such 
things are happening. It is a matter of shame 
for everyone. What I want  to  ask  the  
Government . . . 

,SHRI     MAHAVIR     TYAGI:      But     
the 

Congress is not in power there. What do \ou   
say? 

SHRI ARJUN ARORA: That is a very good  
question   put  by   Mr.   Mohta. 

'SHRI M. K. MOHTA: What I want to 
ask the lion. Minister is whether the Cen 
tral Government would bring forward legis 
lation in Parliament to amend the Constitu 
tion, if necessary, so that these water-tight 
compartments in which the States arc func 
tioning, not allowing one commodity to go 
from one place to another, not allowing 
things to come from one State into another, 
not allowing the freedom of the press anc* 
so on and so forth would be entirely within 
the jurisdiction of Parliament and not wita 
the States?  
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SHRI I. K. GUJRAL: Freedom of the press 
is enshrined in the Constitution and am 
Government, whether here or elsewhere in 
India, are all sworn to that Constitution, and I 
think any Government, every Government, is 
responsible to these basic fundamental 
commitments. So tar as our Government is 
concerned, for the information cf Mr. Mahavii 
Tvagi, I may say that it is the Congress 
Government while the defectors are on the 
other side. The only thing that I would like to 
say, the basic thing that 1 would like to submit, 
is that we are committed to the freedom of the 
press and that was why the Press Council set 
up by Parliament is looking into such 
complaints. 
DR. (MRS.) MANGLADEVI TALWAR:  I 
would like to know from the Government what 
was the reason—he must have known the 
reason—why the Haryana Government has 
banned the entry of the Tribune into that State. 
It is a big thing. After all, for banning a 
newspaper—it is a national newspaper—there 
must have been some serious charges against 
it. What 1 would like to know is if they know 
of any serious charges the Tribune is charged 
of. They also read the Tribune. In their opinion 
was the Haryana Government justified in 
banning it? 

SHRI I. K. GUJRAL: While I do not like to 
take shelter behind what my friend, Shri 
Shyamdhar Misra, may have talked of. .. 

SHRI S. D. MISRA: 1 am still to put my 
question. 

SHRI I. K. GUJRAL: If I can anticipate your 
question why do you bother to put it? The 
point basically is, so far as I am aware, the 
Press Council is making enquiries into these 
allegations. Therefore, it will be unfair to ask 
me to make a pronouncement whether it was 
banned or not banned. It may affect all those 
who are working on the Press Council. 

SHRI BANKA BEHARY DAS: It seems the 
Government has developed some expertise in 
abdicating its authority and the sense of 
responsibility to the press. Can I know from 
the Minister when this matter came up in the 
press whether the Government of India acted 
on its own behalf or created a condition in 
which the Tribune and myself, as a citizen of 
this country, have to write to the Press Council 
and become a complainant? I may inform the 
House that the letter that I wrote to th_ Prime 
Minister and the Information Minister was not 
responded to favourably. May I know from the 
Minister whether it is a fact that during these 
few days the Uttar Pradesh Government has 
started an attack on tire Times of India and the 
Andhra Pradesh Government on the P.T.I, and 
the daily Indian Express. 

Whatever the Press Council might be doing, 
are the Government prepared to have a code of 
conduct for themselves as regards the 
behaviour with the press because they want a 
( i ) d e  of conduct from everybody. My spe< 
ific answer is . . . 

MR.   CHAIRMAN:     Do   not     give     
the answer.  Put your specific question. 

SHRI BANKA BEHARY DAS:...In indi-
vidual cases whenever there is some indivi-
dual grievance Lhcy can go to the Press 
Council. May I know whether the Government 
of India, in consultation with all the State 
Governments will be convening a conference 
and develop a code of conduct as to how to 
behave with the press, for allocation of 
newsprint, for giving subscriptions or for 
giving advertisements or whatever it may be? 

SHRI I. K. GUJRAL: My friend may clear 
his mind on two issues. The freedom of the 
press is, as I said, guaranteed under our 
Constitution and we are all committed to it. So 
far as the Government of India is concerned, I 
have said it repeatedly and I would like to 
repeat again, that it is not a question only of 
formally being committed to it. It is a matter of 
conviction with us that the freedom of the 
press must be preserved. 

So far as advertisement is concerned, my 
friend might keep in mind that there is a 
controversy now going on everywhere in the 
world whether the right to advertisement is 
also a fundamental right or not because this is 
a basic thing . .  

SOME HON'BLE MEMBERS:   No,  no. 

SHRI BANKA BEHARY DAS: You must 
have a code . . . 

SHRI I. K. GUJRAL: If I sit down without 
satisfying, then he should get up. The main 
point is basically whether the right to 
advertisement is a part of the freedom of the 
press or not. That is one point to be decided. 
The second point is, if you come to the 
conclusion that the State advertisements, 
whether at the Centre or in the States, are a 
matter of right for the newspapers, then the 
question will also arise whether the private 
sector advertisements can also be taken as a 
right. The third thing is basically the code to 
give advertisements was laid on the Table of 
the House. The Government of India have laid 
down criteria on the basis of which 
advertisements should be given to the papers. 
To these we are committed. That was laid on 
the Table and will be laid again on the   Table   
of    the 
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House. Sir, thai circular was issued to the 
States and the Government of India is bound 
by that general Code. So far as other things are 
concerned, namely, whether the entry of the pa 
>cr was slopped or not, it is definitely a ba 1 
thing. The entry of newspapers cannot a d 
should not be stopped. 

SHRI A. D. MANI:   Exactly. 

SHRI I. K. GUJRAL: The hon'blc Member 
might I ke to know about our taking act ion in 
the matter. I would like to tell him   that  we  
in mediately  initiated  action. 

The Government of India asked the Gov-
ernment of Har ana to tell us what the f a c t s  
were, and i wis on our initiative, even before 
im lion, fiend wrote to us, that we moved in 
the tn Lter. 

SHRI S. D. M1SRA: Sir, I rememb'er to 
have read a siai ;ment in the press by the 
Minister replyin to the question, about four 
weeks ago, when some correspondents put lo 
liini a c icstion that there was an allegation 
from [embers of Parliament and others about 
the freedom of the press. He said, it is not the 
freedom of the press which is important; it is 
the freedom of the wr i ters  which is 
Important. I do not know how he distingu slios 
between the freedom of the press and die 
freedom of the writers. I do not know « lat he 
meant by that. But he did say this : id I can 
produce the cuttings. The seron I  point is . . . 

MR. CHA1RM ,N. What is the first ques-
tion? 

SHRI S. D. MISRA: My first question is: Docs 
he stand by his statement given to the press 
which appeared in many dailies that freedom 
of the .'.ess does not mean anything other than 
hi freedom of the writers and, if so. how does 
he distinguish between the freedom of lli  
press and the freedom of the writers? Sen, dly, 
is it not a fact that rding this pa er Tribune, it is 
not only that advertisemei is are given less or 
have been stopped by the Haryana 
Government, but the Haryana Government is 
harassing tlii; paper to such a great extent that 
trucks, cars and jeeps ca ying this paper for 
distribution are being challanned by the 
police; and this has come in the papers and 
allegations have been 'trade, but the Haryana 
Government has done nothing. Thirdly, it is 
not on'v this pi per which has been affected, 
but other pi pers like Ti'iics of India and 
Monitor a so have been affected. Mr. Charan 
Si i iL i, the Chief Minister of Uttar Pradesh, 
siopped all advertisements lo Times of India  
because . . . 

(Interruptions) 
MR. CHAIRMAN: Please do not introduce 

oilier things. 

SHRI S. D. MISRA: Is it the policy of the 
Government that only those papers will get 
more advertisements which favour the 
Government's policies and attitudes and 
papers which do not fall in line with the 
Government will get less advertisements and 
less newsprint? Is there any committee to 
determine these things? If so, what is that 
committee? 

SHRI I. K. GUJRAL: Sir, my hon. friend 
has alleged that he seems to have reai 
statement—where or in which papi read it, I 
do not know . . . (Interruptions). I.cl me finish. 
(Interruption). The' main point is, my hon. 
friend is mixing up (WO things. I have said 
and I reiterate that it is to be determined by the 
society as n> what is the freedom of the press. 
Is it freedom of the Journalists, or is it 
freedom of the owners? My friend seems to be 
worried about the owners. He mixes up these 
two things. 

SHRI S. D. MISRA:   Not at all. 

SHRI I. K. GUJRAL: The main point that I 
have said—and I would reiterate it in this 
House—is that if we want freedom of the 
press really in full content, it nil) have to be 
freedom of the journalists and not freedom of 
the owners. The second point that my hon. 
friend has raised, which is again basic, is 
whether newsprint or advertisements or other 
things are given on the basis of some political 
orientation. I would sav "No." And I would 
say definitely this that there is not a single 
case like that. I challenge anybody to point out 
to me a single case where the Government of 
India has at any time, either in the matter of 
newsprint or in the matter of advertisements, 
taken any prejudicial action against any  
newspaper. 

SHRI S. D. MISRA: Sir, the Minister is 
giving misleading  information. 

MR.  CHAIRMAN:   Please sit  down. 

SHRI I. K. GUJRAL: The third point that, 
my hon. friend has raised is about the 
advertisement policy. 1 have said, and I would 
like to repeat, that we give advertisements to 
all newspapers. But we do give preference to 
the medium and the smaller newspapers. 

SHRI BHUPESH GUPTA: You don't. 

SHRI S. D. MISRA:  This is wrong again. 
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SHRI I. K. GUJRAL: We do give some 
preference to the language newspapers. Rut 
we do not decide anything on any other basis 
except that we do not give advertisements to 
those papers which write virulently to create 
hatred between communities in India. 

SHRI S. D. MISRA: No, no. (Interruption). 
It is being chailanned by the police. Has it 
come to the notice of the Government? 

SHRI I. K. GUJRAL: The Haryana Gov-
ernment has given its own version. As I stated 
earlier, die Press Council will look into this. It 
will be unfair if I now pronounce a judgment 
whether it has been or has not been done. 

SHRI SATYA NARAYAN SINHA: Sir, I 
may add that when this matter was reported in 
the press I telephoned to the Haryana Chief 
Minister and he completely denied the 
allegations made in the newspaper. 

 

 
SHRI f. K. GUJRAL: Sir, his questions 

were very long and I will try to recall what-
ever I  remember. 

SHRl SUNDAR SINGH BHANDARI: It 
means your meiuon   is so short. 

SHRI I. K. GUJRAL: I he Brst question that 
my honourable friend has asked is whether the 
freedom of the press is only limited to ihc 
elimination of pre-censorship. 
I would say that as laid down under the 
Constitution the freedom of the press as part 
of. the freedom of expression is absolute and 
unlimited. There is no l imi ta t ion  of any type 
on that. Regarding his second question I would 
like to sav that so far as advertisements are 
concerned, Government is not the only source 
of advertisements, Vou will be surprised to 
know that the Central Government and the 
State Governments put together have 
approximately a total budget of only about Rs. 
3 to Rs. 1 crores annually while the budget of 
the private sector, so far as I know, is of the 
order of Rs. SO croics. The rat io is 1:10. 
What I am trying to say is that all ihc main 
issues, whether it is a question of rates or the 
stoppage of cars or the elimination of purchase 
of newspaper from various parties, will be 
discussed by the Press Council. All these 
things are also pending reference before the 
Press Council. They are not looking into onlv 
one thing. They are looking into (he various 
aspects of the problems and once their judg-
ment comes, that will be, I think, the ap] priate 
lime when this House should discuss these  
things, after seeing what the Press Conncil has  
to say  about  this. 

SHRl ARJUN ARORA: May I know if the 
freedom of the press means a certain guarantee 
of getting advertisements? If it is included, 
will the Government see to it that all the 
newspapers published in the count rv gel some 
advertisement or the other from the 
Government? I feel a wrong interpretation is 
being g i v e n  to the freedom of the press. 

Mahatma Gandhi's HARIJAN enjoyed the 
freedom of the press without getting- any 
advertisement. May I know if the Government 
will ensure that all the papers published in (he 
country get some advertisement or the other 
from the State Governments and from the 
Union Government so that the) have the means 
to enjoy the freedom of ihc press? 
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SilRI I. K. Gl RAL: I have at my disposal 
approximate! a budget of a crore and twenty 
lakhs and in Lhis country approximately there 
are a out 600 daily newspapers and to this if 1 
dd the periodicals, then the number come to 
thousands. Probably the figure will be in the 
order of 10.000. I do not know how this small 
budget can be stretched to such >. large extent. 
The main issue ol advertisements is that it is 
not a subsidy or suppor . Behind these 
advertisements, we have ret a in attitudes and 
policies. It  is  not  a  question  of doling out . . 
. 

SHRI ARjl'N ARORA: Government gives  
Rs.  2,000  w nth  of advertisements  to 
the  'limes  ol   [nd  i  group  every  daw 

SHRI M. S. .1 Rl PADASWAMY: I have 
been standing off and on;  hut you do 
not seem  to sec n e at all. 

MR.  CHAIRMAN:   Von are wrong. 
SHRI M. S. (.1 RUPADASWAMY: I am 

not accustomed to make any remark which is  
wrong . . . 

MR.  CHAIRM   N:   I am c a l l i n g . .  
SHRI   M.  S.  GlfRUPADASWAMY:   
This 

is not the first lit tc . . . 

MR. CHAIRMAN: 1 am going IO call 
everybody,  hut ni i  simultaneously. 

SHRI   M.     S.    GURUPADASWAMY:     
I 

know the rules a id you do not teach me about 
the rules. Mav I ask this question . . . 

MR. CHAIRMAN: It is not a question of 
rules.  It   is  a  question  of decorum   in   the 
House.  T do not v ant to say anything more. 

SHRI  M. S. GURUPADASWAMY:   I am 
not indecorous. 1 i me know when I have been 
indecorous. ! am not putting the question. Let 
me kno     whether I have violated 
decorum . . . (Iui- ruptions). You seem to be 
testing  my  patience.   I   have been  watching 
this  for  the  last    luce days . . . 

MR. CHAIRMAN:   I am not . . . 
(In   rruptions) 

SHRI M. S. Gl RUPADASWAMY: Where 
is the question < decorum? When did I violate 
it? Yon  sc em  to be . . . 

MR.   CHAIRM EN:    Please sit  down. 
SHRI  M.  S.  (, [RUPADASWAMY:   I am 

not going lo sit own. What do you mean by tli 
is :- 

MR. CHAIRMAN: Von please sit down . . . 
(In emiptions) 

SHRI   M.   S.   ( URUPADASWAMY:    
Von 

are testing my p tience. You seem to be testing 
my patieni •. I do not want to be . . . 

SHRI MAHAVIR TYAGI: I appeal to mv 
friends not to lose temper. 

SHRI M. S. GURUPADASWAMY: This is 
not the first time. I have been seeing this for 
the last three days . . . 

SHRI G. A. APPAN; On a point or order . . . 

MR.  CHAIRMAN;   No point  of order. 
SHRI G.  A.  APPAN:   I  want your pro- 

ii CI ion . . . 

MR. CHAIRMAN: No point of order. I am 
not calling von. 

SHRI G. A. APPAN: He has cast asper-
sions against vou. Those words should be 
expunged. 

SHRI    M.   S.    GURUPADASWAMY:     
I 

want to ask this specific question. May I know 
whether we live in a police state or not? My 
friend Shri Gujral is swearing by the 
Constitution very emotionally. But does he 
stop only b\ swearing or does he believe in 
acting on the provisions of the Constitut ion?  
Here is a case where there is denial of entry of 
the newspaper "The Tribune" and the reasons 
for that; are given. They have stopped the car 
and vehicles because there is traffic violation. 
On the ground of v io la t i on  of traffic rules 
by the Tribune press, the papers have been 
stopped. This is the physical fact, lhis has been 
clone obviously because The Tribune is not 
toeing the line of the Haryana Government and 
the Chief Minister there. May I know whether 
he believes—whether he takes action or not is 
a separate issue—that there is a violat ion of 
the fundamental right? If that is so, then there 
are various courses open to deal with the 
question. I want to know what is the hon. 
Minister's appraisal or assessment of the 
situation. I want to know whether he considers 
it as a routine affair or whether he treats it as a 
violation of a fundamental  right. 

SHRI I. K. GUJRAL: One thing I might say. 
I repeat it is not a question like that.  The first  
thing is ascertaining all  the 
facts. I might sav this thing that the Haryana 
Government has denied that and the Press 
Council is now sei/ed of the matter. I am 
saving again and again that it will he unfair 
on mv part now to give a judgment on the 
facts of the case. The farts of the case can be 
judged only by a competent body like the 
Press Council. After they have given their 
judgment on whether it was an attempt to 
contain the freedom of the Press, naturally, 
whatever judgment the Press Council gives, 
we will stand by it. This I can assure my hon. 
friend. The issue, I might say,   between   a   
State  Government    and    a 
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responsible newspaper has arisen and there-
fore, please let the Press Council decide on the 
issue and the facts of the case. Once they have 
decided, then there will be a lot of opportunity 
to discuss. So far as the statement of my hon. 
friend is concerned, it is both an emotional and 
intellectual commitment. It is a commitment of 
the whole personality of the Press. 

SHRI M. M. DHARIA: Mr. Chairman, Sir, 
while agreeing with the hon. Minister that 
freedom of the Press is not freedom of the 
owners, may I know from him what steps are 
being taken by the government to implement 
the important suggestion of the Press Council 
regarding the price page schedule and if the 
Constitution is coming in the way, why the 
government is not coming forward . . . 
(Interruption) even to amend the Constitution? 

Mr. Chairman, it is a question of adver-
tisement and because of the creation of 
monopolies and the interests of protecting this 
big monopolist, in that context, if due justice is 
to be rendered, then the price-page schedule is 
a must and that is why there should be some 
advisory body which should give some 
guidelines to the government and even to 
private individuals as to how these 
advertisements should be distributed. If this 
price-page schedule is rather accepted by the 
government and introduced, I have no doubt 
that a lot of justice is possible to all the press 
owners and there cannot be any sort of 
interference cither from this side or that. In 
thai context, may I know what he has to say? 
And, secondly, so far as the "Tribune" matter 
is concerned, it is true that it is left to the 
Commission. But how long is it going to take 
and "The Tribune" is Mipposed to wait that 
long? It is a paper being conducted by a trust 
and not by the monopolists in the country and 
when this paper is being conducted by a t rust ,  
if they do not get justice immediately, well, 
there may be instances which may perhaps mar 
the progress of tiiis paper and in that context, 
what is the protection being given by the 
Government? 

SHRI I. K. GUJRAL: So far as "The 
Tribune" is concerned, I might say that the fact 
is that "The Tribune" is being run bv a trust in 
the public interest which is not a profit-making 
organisation. We in this part of the country are 
proud of "The Tribune" as an  inst i tut ion.  

Now, about the second tiling I would like to 
say that the Press Council is not postponing it. 
It is already hearing the case. Even today the 
hearing is on. They have alreadv had three 
hearings and today and tomorrow they ate 
hearing the case. So, it is not postponed. It is 
not as if it is delaying tactic-. 

So far as llie price-page schedule is con-
cerned, the hon. Member will recall that this 
House and the other House had passed a Bill on 
the price-page schedule. It was turned down by 
the Supreme Court. They thought that it was an 
interference with the fundamental rights. Now. 
the second issue has arisen ... (Interruptions) ... 
whether the government would straightway 
bring an--other Bill or an amendment before 
passing, what is now being called, the Nath Pai 
Bill. Of course, it will have to be done in two 
stages . . . 

(Interruptions) 
MR. CHAIRMAN: Shall we pass on to the 

next question? We have taken a longtime. 
SHRIMATI PURABI 

MUKHOPADHYAY: Sir,   may I  draw  your 
attention? 

MR. CHAIRMAN: I have called another 
Member. 

SHRIMATI PURABI MUKHOPA-
DHYAY:  You never call me. 

MR. CHAIRMAN: I cannot call everybody, 
because I have only sixty minutes. If I call 
everybody, then even one person may not get. 

REDUCTION IN CHARCEES FOR LONG 
DISTANCE CALLS 

•271.   SHRI SUNDAR MANI PATEL: 
SHRI M. K. MOHTAf: 
SHRI   K.  C.  PANDA: 

Will the Minister of INFORMATION AND 
BROADCASTING AND COMMUNI-
CATIONS be pleased  to state: 

(a) what are the charges for long distance 
calls between Delhi/Calcutta and Delhi/ 
Bombay; 

(b) whether Government propose to effect 
reduction in the charges for long distance 
calls;  and 

(c) If so,  the details thereof? 
THE MINISTER OF INFORMATION 

AND BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN SIN-
HA): (a) The charges for an ordinary trunk 
call between Delhi-Calcutta and Delhi-
Bombay are Rs. Hi and Rs. 12 respectively per 
unit call of 3 minutes duration. 

(b) This is under active consideration of the   
Government. 

(c) Details of the new method of charging 
are   being  worked  out. 

†The  question  was  actually  asked  on the 
floor of the House by Shri M.   K.     Mohta. 


